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Fov céﬂﬂcfm#m e

pov Qrurd memo fo b learned Counsel for the Applica teLearned
o 3l 1. | i
e @ D85, Counsel for the Applicant undertakes to

Perused the Office note,leard

AL—‘ : ; réﬂwve the defects by course of the day.
In view of the undertakings, this Ue.A.

be registered and a number be givea.

Applicant has claimed that he was

engaged as Casual Lgbourer unde:r the

: Respondents in Telecom Departuaat of Govt,
S AP 3{.12.9%

of India.It is his case tha while ta}d.ngi

T

J




|

el

v

NOTES OF THE REGISTRY
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steps te regularise the left-sut Casgal :
Labourers, the case of the Applicant had net
received due consideration(of the Respondents)
discriminaterily.

2% It appears frem Annexure-A/4 dated
15.10.,2003 ef the Original Applicatien tha
it has already been decided to regularise

few left-eut casual labourers.,It appears tht
out of 1437 Casﬁal Labourers identified only

455 Casual Labourers are geing te be regular ised;

| fer which thelr bie-flatas were called fer

(anjer Annexure-4/4 dated 15.10,2003) to be
furnished by 31,10,2003,Taking clue froﬂi‘this
Mr,Akhaya Kumar Mishra,learned munsel for
the applicant states that expeditious

steps are being taken to regularise 455
casual labeurers by unjﬁstly ignoring the
casex ef the applicant ; who has placed en

record few materials te substantiate his c:se

as made out in this 0,A U/s,19 of the AT,

Act,1985. = = .

3. It is alse the case ef the

Applicat that he has represeated te the

authorities fer redressal of his;'g rievance

and that witheut paying any heed to his case/

grievance, expedlitious steps are being taken

surreptitiously te regularise a few casual

labourers.Te state in nut-shell,gress mala fides

have been al_leged in this case.

4. In the aforesald premises,without

walsting ‘any time to exanine this case,the

same is hereby dispesed of remiring the &

Respendents te exanine(and if required by |
<

re-exanining) the case of the Applicant herein
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(even by giving him persenal hearing with reference
teo the records)before proceeding te regularise any
of the left-out casual labourers,It is however made
clear that without examining(re-examining)the case
of the Applicant and intimating him the rea lt
thereof, the Respondents should not give any finality
te the matter relating to the regularisatien ef

left-out casual labourers,

5. With the aferesaid ebservatiens and
directions, this case is dispesed of by granting

A 4111»@:1:}' te the Applicant te furnish details(including
7%7( g,//;/ﬁﬁ -oé’ all details)as required in the letter dt,15.10.2003

e about himself (to the Respondents) in erder to

q substantiate his case in shape of repre® ntation by
WM 09,71,2008,5end copies of this erder teo the
5((0‘ Respondents, alengwith copies of this OC.A. and f:ee
@/ copl es of this erder be givea teo learned counsel
,57—;/‘97 appeacing for the Asplicant and Mr.anup Kumar Bose

Standine s Ur Ind
; o PESTE learned Senier Standing Counsel fer the Union of India

1L vH%  on whom a cosy of this OeA. has already been served.
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